' SUBJECT'- Forwarding iof copies of the Ordar

CENTRAL ADMINISTRAT IVE TRIBUNAL
: ANG L BVNCH

Second Floor,
_ .o . - Commercial Complex,
o ' A o Indiranagar, -

o - S - Bangalore-560 038,

Dated; '3 S F P 1993

Lo APPLICAT ION NO(s). 600 of 1993 and 674 to 685 of, 1993,

ngglicant(s)rin Vamadev in O, A.No 600/Feopondent(s) g
end H, K'fhandrashekare & 1 Uthers in 'ﬁiE'dZ?EZEZ"N'Delhiczisgizérs.
" ve 0.R.No.674 to 685 of 1993, y/s,

1. Sri.M.Narayana Swamy,
Rdvocete,No,B44,
" Upsteirs,Fifth Block,
RaJajinagar Bangalore-10,

2, Sri,M.8,Padmaresjaiah,
- Central Govt.Stng.Counsel,
High Court Building,
Bangalore-1,

assed b

the Ceptral Administrgtive Tribunal,Bangalore Bench’
Bangelore.;

Please find enclosed hersuith a copy of the ORDER/

STAY/INTERIM ORDER.passed by.this.Tribunal inpthe sbove said

applicatlon(s) on -:U%fgtfﬁﬁL_-;-”,

O Geed W

Y REGISTRAR

JUDICIRL BRANCHES ﬁﬁ
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Presents Hon'ble Justice Mr,P.K.Shyamsundar

BEFBRE THE CENTRAL ADMINISTRATIUE TRIBUNAL

f © BANGALORE BENCH BANGALBRE

~ DATED THI$ DAY”THEq18TH oF Aususr,1993'

.Vice
Chairman

APPLICATION NOS.600 & 674 TO 685/1993

H.N..ﬁamadev

H.K.-Chandrashekhara

Applicant -1
(in A.No. 600/93)

) (1n a RELicENESS

3. B. Gurumurthy | n A.No,67
Applicant -3

4, N, Sairam (in A.No.675/93)
Applicant -4

'(Uorking as Senior'Scxentific

Assistant, P.E.T. Division,

Aeronautical Development Estt.}
,Bangalore)

M.T. Thomas

Senior Scientific Assxstant
FTTT Div;axon

A D.E.'

Bangalore

B. Ram

- Senior Sc;entlﬁic Assistant,

8.

T.m,S. Bivision,

Reronautical Development Estt,
Bangaloeo- 93

_ HJ,V, Jayashankara -

Senior Scientific Assissant,
Simulation Division - |
Aeronautical Development Estt,
Banqalore --75

8. Venkatesh

 Senior Scientific Assistent

EETC Division
keronautlcal Development Eett.
Bangalore _ _

- M. Maria Arul Anandan
'Senior Scientieic Assistant

Suresh T, Hegde

»Sen1or Scientlfic ‘Assistant

(in A. No.676/93)

&pp llcant

(in A.No,677/93)

Applicant .
( in A, No 678/93)

ﬂpplicant

A in A No. 579/93)1

A pllcant
(in A. No, 680/93)

Applicant
(in A.No, 681/93)

‘Applicant
(in A.No, 682/93)

\

r

i RVT et

iy
—
. -

(Simulation Dlvision, Aeronautical.
Development Establishment, Bangalore)

V., Seetharaman g ‘ '
Seﬂlor Scientific Assxstant
_FNCE Division, A.D By :

| Appli
(1anE%o.%%g>93
Bangalore e B



- disposed off today i,e. in 0.A.Nos,320/93, 322/93,

12, S. Vijayamma

Senior Scientific Assistant, | ]
EETC Division, |
Aeronautical Development Estt, } Applicant
Bangalore = 75 (in A.No,684/93)

13, G.5, Vijaya Kumar
Scientist B
SIM Division,
Aerongutical Development Egtt, Applicant :
Bangalore (in A.No,685/93) |

( Shri MmN, Suamy = Advocate )

V.
1. The Government of India,
rep, by its Secretary to
Government,
Ministry of Defence,
South Block,
New Delhi - 11
2, The Scientific Adviser & !
Director Genegpdl, i
R&D Organisation, !
South Block,
New Delhi - 110 011
3, The Director,
A.D,E, C.VY, Raman Nagar,
Bangalore = 92 : Respondents

( Shri M.S. Padmerajaiah - Advocate )

These apblications have come up today
before this Tribunal for orders, Hon'ble Justice
Mr.P.K. Shyamsundar, Vice Chairman made the
follouwings |

ORDER

These cases were posted for hsaring

on 20,9.93., Since similar cases have been

323/93 and 324/93, with the consent of both

pafties, I have re-posted this case to today

\



and qreatéd it as listed for today, Follouing
the order made in OAs referred to supra, I
direct the Department to consider tﬁe clﬁim

of the applicant for avarding the beﬁefit of
the judgmept renderéd\in éinto's cése referred
tﬁ iniOAs referred to supra, The Depértment
will take a décision in this beﬁalf.within
threejéonths from the date of receipt of a_copy

of th}s order. No costs,

. <d-
A4 V
VICE CHAIRMAN

croTivte OFRICER
AL ADMISTRATIVE TRIBURAL
P ppiTionAL BERCH
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CENTRRL EDMINISTRATIUE TRIBUNAL
BﬁNGALURE BENCH -

Second Floor,
- Commercial Complex,
: » Indiranagar,
Mlscellaneous Appln.No 20[94 in Bangalore-38,

--------------------- Dated~ BMAR m@

mplecmTION NU( ) 600/93 and 674 to 685 of 1993.

HA MPPLICANTS H.N Vamadev *and K.K

PE&PGNDENTS:SecrétarY'M/OqDéfencea
- Chandrashekara and 11 Others. v/s. . | N.DelhiAaAd-Others.

R TD.

1. | Srl.M NarayanaSWamy,Advocate,
~ . No.844,Upstairs,Fifth Block, :
l7th-G-Ma1n RaJaJlnagar Bl@re-10. 

.2.': Srl.M.S.Padmaragalah,Sr.C.G.S.C., _
* 'High Coury Bldg, ‘-Bangalore-l. _

SUBJECT.- Foruarding of copies of . the Ordeis’ passed by

the Central Rdministrative Trlbunal Bangalore..:'
- XX X

Please flnd enclosed hereu1th a caopy of the

B URDER/STﬁY ORBER / INTER IM ORDER/, Passed by this Tribunal
in the .above mentioned appllcatlon( ) on 28-02-1994.
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EPUTY REGISTRAR | S
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Apphcahon No ........

* f

ln the Central Admmlstrahve Tnbunal

Bangalore Bencb
Bangalore

ORDER

............

........

................

SH EET (contd)

" Date

- Office Netes

Orders of Tiibu nal

S

(PKS)VC/(VR)M(A)
FEBRUARY 28,199%.

ORDER ON M.A.NO.20 OF 1994

We have heard the learned standing
counsel, apropos this appllcatlon seek-
ing more time to comply with the direc-
tien of this Tribunal. The 'judgment
of the . Trlbunal under reference  has
since been upheld by the Supreme Court

In that 31tuat10n we think that the

' Government should be more than anxious.

1'to complyﬁ~w1th the directions of the.

Tr1buna1 subsequently afflrmed by the
Supre;ec Court. But, then frmn {ehat
weeare,tOld to-day and fromvthe_records
produced before us there does not appear
to be an&faénxietyAion the part of the

administration to comply with the orders

of this Tr1buna1 subsequently ' upheld .

by the Supreme ‘Court. as well. While

we must record our strong dissent and
express our displeasure regarding the
delay .involved in the implementétion

of the Tribunal's order, we however

‘accede to the emphatic plea made by

the ‘learned Standing Counsel for more

time. Acceeding to his request for




|
|
|
|

Office Notes

Orders of Tribunal

further extension of time,we grant

four months time to complﬁl with the
orders as from to-day.

clear to the learned Standing Counsel,

through him to his clients, that on’

no account any further extension of

time will be granted. Let a copy of

this order be made available to the

Government counsel. We direct that
one more application of a similar nature
said to be pending in 0.A.No.9/94 but
listed before the other bench is ordered

to be brought before this Bench and

disposed off in like terms.
<d- <d~
[MEMBER(A) VICE-CHAIRMAN.
bsp. .

TRUE CGW

| SECTION OFFICER d&
CEWTRAL APMSTRATIVE TRIBET:
ADGi.. .ii GERCH
BAZ3ALORE

We make it
PA'
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